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OR!G!~~At A??LlCATIOr! NO .. 219 / 2005 

Date of order:_~ ·I. 2..6 fll 

CORAM: 

-1. Surajpal S/o late Shri Mishri Lalr aged about 47 years, 
-·at present working as U.D.C. (Selection Grade Scale Rs. 

5000-8000), office ·of Regional Provident Fund 
Commissioner, Rajasthan,- Jaipur, R/o Near Ravi Kkana 
Store, Kumawat Coioriy, Jhotwarar Jaipur. 

2. Nenu Ram Meena S/o Shri Bhen.1 Ram· Meena 1 ·aged 
about 44 yearn, at present ·~"-iorking as Assistant Scale 
Rs. ~000~80001 office of Regiona! Provident Fund 
Commissioner, Rajasthan, . Jaipur, R/o - A.-15, Prem 
Colony, Surya Nagart Taron Ki Khunt, Tonk Roadr. 
Jaipur. 

A l' 1-... pp~u:an1.. 

f1rir. P.\f. CaHa1 counsel for the appHcants. 

2. 

VERSUS 

The Union of India through Centrai Provident Fund 
Commissionerr Bhavishya Nidhi .Bhawan, 14 Bhikaji 
Cama Pa!ace1 New Delhi - 110066. 

The Regional Provident Fund Commissioner-I, Regional 
-Offic.e.r Nidhi Bhawan.r Jyoti Nagar1 Jaipur - 302005 .. 

~ .. Respondents. 

Mr. Aniit _Mathur, proxy counsel for 
Mr. RB. Mathur, counsel for respondents. 

The issue involved in. this Original Application is the 

. ... , ]h :[ ' , . .. . , . 
countmg or ao1 oc l stop gap sennces pnor to regwar promotion 

1 



,-_ -
~-

OA l\~O. 2:19/::-i'OOS 

for- the purpose of seriiority<. The applicants have sought the 

foHowing reHef: 

\'{i) the communication dated 20.12.2004 (Annex-A/1) and 
-A/2) being non-speaking orders may kindly· be quashed 
and set aside; . _ . 

(H) further by an appropriate order or direction the 
respondents may be directed to prepare the seniority 
Hst keeping in view_ the date of r:egufar appointment in 
respect of senior derks ! UDC by not counting the 

- .. 1 . 'J b J . ) , 1 sennces renaerea y any emp1oyee on aa-noi: ana as a 
5 ...... ~ n- p arr-:.._-em··n• 7".-, ""hi- v;e·-- ,..,: ""h·- m-""""er .. he . u .... µ-~>:l - 'OH1J I It:: .1... .!.u u .~ 1 ..... ~-v •.H $...! t:: l a;,.1_ ;,., 

impugned seniority Hst dated 21.12.2004 (Annex A/3} 
may kindly beordered to be modified and the names of 
the applicants may be interpolated at correct place on 
the_ basis of the date of regular appointment against 
departmental examination quota. The seniority position 
as it was shown in the se_niority list dated · 17.11.1994. 

. -
(iii) Any other relief to which the applicants is found entitled, 

in the facts and circumstances of the present case, may· 
also be granted in favour of the applicants. 

(iv) -The Original Application may kindly. be allowed with 
costs."' 

2. In support of the reHef daimed by . the appikantsi it is 

contended that in the seniority Hst fot Upper Dhdsion Clerks 

(UDCs) issued by. the respondents· on 21.12; 2004 (Annex. A/3), 

the serVices rendered on ad hot: /.si:op g~1p basis hi!is been taken 

into cons'ideri:iUon for deterrninrng. the seniority of some Upper 

Division Cli::rk;;: (UDCs). The applicants have given the list of'six 

such employees in pan; 5.3 of'the O.A. Howeverr the appHcants 

. have not impleaded those empioyees as respondents in this 

_ Original Application. During the ·course of th~ argumentsr 

counsel for the appl~cants stated -that as he ts pressing for a 

general prindple1 he has not impleaded them. Vve are not 

persuaded _to accept the s~id contentio~ of the applicants. VJe 
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have carefully gone through the records and also heard the 

counsel for both parties. \Ve are of the considered. vievv that !f 

3. For Lhe reasons stated above1 the Original Application is 

dismissed for non-impleading of necessary· parties. The 

applicants .are at Hberty to fHe a fresh Original AppJicationl if they 

be 

affected b\t the prayer;: m the Original Application. There is no 

.ADMINIST~TIVE MEMBER 


